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$~32 to 34 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%         Date of Decision: 04th August, 2026 

# CNR No. DLHC010228662024 

+  CONT.CAS(C) 685/2024 

 PRIYANKA                .....Petitioner 

    Through: Mr. Malaya Kumar Chand and Ms. 

Aanchal Dafauti, Advs. (Through 

VC) 

 

    versus 

 

 MS. NIDHI PANDEY & ORS.          .....Respondents 

Through: Mr. S. Rajappa, Mr. R. Gowrishankar 

and Ms. G. Dhivyasri, Advs. 

(Through VC) 

 

 

33 

# CNR No. DLHC010238392024 

+  CONT.CAS(C) 696/2024 

 BIPIN KUMAR PANDEY              .....Petitioner 

Through: Mr. Malaya Kumar Chand and Ms. 

Aanchal Dafauti, Advs. (Through 

VC) 

 

    versus 

 

 MS. NIDHI PANDEY & ORS.         .....Respondents 

Through: Mr. S. Rajappa, Mr. R. Gowrishankar 

and Ms. G. Dhivyasri, Advs. 

(Through VC) 
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# CNR No. DLHC010238402024 

+  CONT.CAS(C) 697/2024 

 SHABANA                  .....Petitioner 

Through: Mr. Malaya Kumar Chand and Ms. 

Aanchal Dafauti, Advs. (Through 

VC) 

    versus 

 MS. NIDHI PANDEY & ORS.         .....Respondents 

Through: Mr. S. Rajappa, Mr. R. Gowrishankar 

and Ms. G. Dhivyasri, Advs. 

(Through VC) 

 CORAM: 

 HON'BLE MS. JUSTICE MINI PUSHKARNA 

 MINI PUSHKARNA, J. (ORAL): 

1. The present petitions have been filed alleging wilful disobedience of 

the order dated 01st April, 2024, passed by the Division Bench of this Court 

in W.P.(C) 4199/2024. 

2. This Court notes that vide order dated 01st April, 2024, the following 

directions had been issued: 

“xxx xxx xxx  
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xxx xxx xxx” 
\  

3. Mr. S. Rajappa, learned counsel for the respondent draws the attention 

of this Court to the Affidavits filed on behalf of the respondent in the present 

petition.  

4. The Affidavit filed on behalf of the respondent in CONT.CAS(C) 

685/2024, reads as under: 

“xxx xxx xxx 
 

 
 

xxx xxx xxx” 
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5. The Affidavit filed on behalf of the respondent in CONT.CAS(C) 

696/2024, reads as under: 

“xxx xxx xxx 

 
 

xxx xxx xxx” 
 

6. The Affidavit filed on behalf of the respondent in CONT.CAS(C) 

697/2024, reads as under: 

“xxx xxx xxx 

 
 

xxx xxx xxx” 
 

7. Perusal of the aforesaid Affidavits clearly show that the directions as 
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issued by the Division Bench of this Court stand duly complied with. 

8. At this stage, learned counsel appearing for the petitioners submits 

that the dues and arrears were not paid to the petitioners. 

9. In case, the petitioners have any other grievance, they may seek their 

remedies, in accordance with law. 

10. No further orders are required to be passed in the present petitions.  

11. The present petitions are accordingly disposed of. 

 

 

MINI PUSHKARNA, J 

AUGUST 4, 2026/SK 

 

 

 

      

https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=CONT.CAS(C)&cno=685&cyear=2024&orderdt=04-08-2026&Key=dhc@223#$
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